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Shri Ahmad Hossain Mondal for remaining
absent from all meetings of the House during the
96th Session of the Rajya Sabha?

(No hon. Member dissented.)

MR. CHAIRMAN : Permission to remain
absent is granted.

I have also to inform Members that a letter
dated the 8th May, 1976 has been received from
Shri Bhairon Singh Shekhawat to the effect that
leave of absence from attending the 96th
Session of the House be granted to him on ac-
count of his detention.

Is it the pleasure of the House that permission
be granted to Shri Bhairon Singh Shekhawat for
remaining absent from all meetings of the House
during the 96th Session of the Rajya Sabha?

(No hon. Member dissented.)

MR. CHAIRMAN
absent is granted.

. Permission to remain

RESOLUTION RE. DELETION OF
"RIGHT TO PROPERTY" FROM, AND
INCLUSION OF "RIGHT TO EMPLOY-

MENT" IN THE CONSTITUTION TO
REGULATE ECONOMIC POLICIES IN
ORDER TO REMOVE SOCIAL AND

ECONOMIC INEQUALITIES AND

CREATE MAXIMUM EMPLOYMENT
OProRTUNTTIES IN THE COUNTRY
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FHIT AT AT AR T A AT FAT ERT o
I9H 24 a7 FET 00 % =T § i Ty
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# wfe o w1 o | a7 wfEd i s e
st 7€ 7 ®1E F1207 Gy €1 9w g 1 aefa
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forit oo =T &7 &4 ¥ & S AL A
2

g AEerT AT e mamlE §
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The question was proposed.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.45 P.M.

The House then adjourned for
lunch at twelve minutes past one
of the clock.

The House reassembled after lunch at
forty-six minutes past two of the clock, The
Vice-Chairman (Shri LoUanath Misra) in
the Chair.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Shri Bhupesh Gupta.

SHRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, Sir, I am very glad that
the hon. Member, Shri Nathi Singh, has
taken the trouble of moving a Reso-
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Iution of this kind. We are entirely in agreement
with the intentions as well as the contents of the
Resolution. Unfortunately, however, the party to
which he belongs is not taking the necessary
steps to see that such a Resolution is implement-
ed, although there are declarations which should
justify the implementation of a Resolution of
this kind. Sir, we are in the tenth month of the
emergency and it was expected that the
emergency would be utilised in order to weaken
the socio-economic base of the rightist and the
reactionary forces. In fact, Prime Minister Indira
Gandhi herself assured the House and also the
nation that following the Twenty-Point
Programme, more programmes would come.
Today it is time to review what has happened to
the Twenty-Point Programme and how exactly
il is being implemented by those who are
supposed to take greater initiative than the
others for the implementation of the Twenty-

T Point Programme. Now, Sir, we have some

experience having gone round the villages in

s ~ different parts of the country. Perhaps you are

aware that the guided Samachar, that is to say,

- the present news agency guided by some visible
_ and invisible people, cannot give publicity to

what is ieing done by people belonging to
Opposition or even to the Congress Party unless

i7 this has the approval of some people some-

where. We find that the land reforms are not
being implemented and that in many places the
declarations that are made about the
implementation are not true and correct and are
not borne out by actual facts. For example, in
West Bengal we find that the minimum wage
for the agricultural labour which is fixed at a
high rate of Rs. 8/- per day, has not at all been
implemented anywhere in the State. Most of
them are given even less than Rs. 4/-and
women are paid still less. Now, I should like to
know from the Government when laws are
passed laying down the minimum wages, whose
responsibility it is to ensure the implementation
of such laws. Surely, it is the responsibility of
the Government to see that the agricultural
wage which has been fixed by it is
implemented.
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This is not being done and this can be said
about other States also. Our information is
that in most of the States the minimum wage
for agricultural labour, whatever is fixed
under the law, is being flouted by the
landlords and other elements with the
Government simply looking on' and, in some
cases, directly helping. Well, I know of a
case in Malda, for example, where an
agricultural worker was threatened with
punishment and imprisonment because he
demanded and stood for the minimum wage
for the agricultural labourers. I can cite some
examples. House sites are supposed to have
been given. Well, in some places,
undoubtedly they have been given. But we
cannot go by the declaration any more.
Having gone to the villages, our comrades
and friends are finding that house sites had
not been allotted at all. I have with me a list
of people who are supposed to have been
given pattas but who have not, in fact, got
any pattas. In many places, pattas of lands
are being given to people who do not live in
the villages.

Sir, it is said that in West Bengal, the
JLROs are making a lot of money. Sir, the
policemen seem to be complaining that in
the past they stood first in the category of
people who used to take bribe, and now their
place has come down to the fourth. First, the
JLRO, then the BDO, then the irrigation
people, and then, we are told, comes the
traditional bribe-taker, the Police. It is not I
who am saying it. It is they who are saying
it. In many places drinking water is not
there, irrigation water is not there, and other
arrangements are not there. Now, Sir, the
money-lenders, for example. Loans from
these usurious money lenders are to be
stopped. Anyway, to some extent there is a
change. But unless you make alternative
arrangements for loans to the agriculturists
and poor peasants, they would be forced to
rely on and go to money-lenders. I found out
from my own experience that in Malda,
West Dinajpur, Howrah aud the 24
Parganas, the peasants would not even
divulge it publicly lest the money-
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lender should come to know and victimise

them when it comes to getting loans froic

the money-lender because there are no

alternative arrangements for taking loans

Now, such things are happening.

Sir, all our Party comrades, most of our
Party leaders, MPs and MLAs, under the
instruction of the Party, have been sent out
to the villages. Wc have all gone to Madhya
Pradesh, Andhra Pradesh, Tamil Nadu,
Gujarat, Maharashtra, West Bengal, Assam
and all over the country and we are still
going. We are gathering information. And
I say with a sense of responsibility, and we
have brought it to the notice of the
authorities here as well as at the
State level that things are not what they
are made to look from the newspaper
advertisements  and  statements  of
Ministers. I don't think there is any item in
the 20-point Programme which said
that the Ministers must make false
statements. If that is so, that has
been magnificently implemented. But I
do not know whether there is any written or
unwritten item in the 20-point Programme
that the officials should tell untruth, make
false claims and create an impression in the
country as if the 20-point Programme is
going on like a jet plane. It is not so,
Sir.  Why ? Number one ¢ The vested
interests are coming in the way of the
implementation of the 20-point Programme.
Some of them seem to have taken a
liking for the 4-point programme. I
think, the 20-point Programme should be
implemented. After that, I have no
objection to the 4-pomt programme being
implemented. But the 4-point programme
should not be taken as a cover for diverting
attention from the 20-point Programme. I
should like to know which programme we
have to implement today, the 4-point
programme or 20-point Programme or 24
points ? Kindly tell us very frankly. Now,
nothing is being said. Sir, I am saying this
thing because we have stood together—
they and we—in the fight against the
reactionary  elements and for the
implementation of the 20-point Programme.
Let it be clear. What has happened to the
urban property ceiling, or whatever if is,
about that vacant land ? We hear and read
about the statements in the newspapers.
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Government takes so much time even to
formulate the policy but they do not take
time to demolish houses in Delhi arid do
whatever they like to force people to come
to their scheme of sterilisation and so on.
When it comes to the question of the
implementation of the urban property ceiling
or whatever it is, there is a discussion, there
is a debate, there is prevarication and when
it comes to steiilisa-tion—forcible in some
cases—well, Sir, things move very quickly.
These things have been brought to notice. It
is no use hiding what happened in the
Turkman Gate. The history will be told and
retold, if not today, tomorrow or the day
after. All along, we shall not be living under
the clouds and darkness of emergency. We
know it very well.

Sir, we are all for family planning. Well,
we need not be lectured about to persuade,
educate and enlighten and see that it is
done. We want it; it is absolutely necessary in
a country like ours. The Government have
taken a stand. I entirely en dorse Shrimati
Indira Gandhi's stand that family planning
should not be carried on by methods of
coercion.  But, do our Officials listen to
her ? Or, does she take adequate steps to see
that what she says is being heeded, or is
there  any communication gap between
what is being done at the grass-root level
and where she sits in authority and power ? [
should like to know it. If the communication
gap is there, well, stop it, make the
situation better because I cannot believe that a
person like Shrimati Indira Gandhi, for whose
commonsense I have great respect, would be
in favour of forced sterilisation. I do not
believe it, because I know her for
many many years. But, still, such things
happen  and incidents  take place, like
firings, shootings, lathi-charges and all these
kinds of things.  These are not a part of the
20-point programme. If that is so,
declare it that it is a part of the 20-point
programme. The 20-point programme is
an excellent programme to be implemented
in a spirit of democracy, love for the people,
patriotism of the highest order,
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always by enlightening, educating, inspiring
the masses to join in the activity of nation
building. You do not require bulldozers to

implement this 20-point programme.

Sir, you may think that our voices will be
silent. They will not be silent. I would ask
the Lt. Governor of Delhi to respect the
spirit of the 20-point programme and the
situation that brought it about. Do not take
undue advantage of the situation because
Samachar is under the control, because press
is under the control, because what we say
here, many of the things we cannot do. Sir,
that is not serving democracy, let alone
taking the country forward.

Now, coming to another aspect of the 20-
point programme which concerns this
Resolution also, what has happened to the
monopoly capital V They never had it so
good. Everyday I get up, I come across a
statement by the Birlas that they are also
happy today. We are told Mr. G. D. Birla is
in the United States of America meeting the
leaders of Zionism in order to mollify the
feelings of the Zionist community in the
United States of America because money
comes from there, as given out in the
Congressional Committees and so on. Find it
out. The day before yesterday, Mr. G. D.
Birla made a statement, how happy he was,
how fine the country was going. And yet, in
the newspapers, we see income-tax cases,
wealth-tax fraud cases and other things have
been opened against him. I should like to
know, how many cases of income-tax
evasion one would require to become such a
prominent, adored and admired industrialist
of the country as Mr. G. D. Birla or Mr. K.
K. Birla?

These are very straight questions 3 P.M.
that I put before you. Monopoly capital
cannot be strengthened in this country.
Monopoly capital is responsible for the
advent of the right reactionary forces and the
fascist forces, whether in our country or in
other countries. Historical experience of our
contemporary times is that monopoly capital
feeds fascism. Yet it is the monopoly capital
which is having a field day in our country,
carrying on
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depredations against the working people,
denying them their rights and carrying on
closures, lay-offs and all that as if there is no
law for them. Never have we experienced
such a situation. I have not experienced such
a situation, ever since I came to Parliament
some 25 years ago, when monopoly capital
was so happy. Even in those days when we
had the Second Five-Year Plan and gave
prominence to the public sector, G. D. Birla
and other people did not speak in the accents
of happiness and joy in which they are
speaking today. This should make us sit up.
That is why I say that monopoly capital
should not be strengthened. Is it going to
increase industrial production ? If our
industrial production has gone up—we are
very happy about it—it is because of our
public sector and the Prime Minister is right
in paying tributes to the working people of
our country. Why should the Birlas, the
Tatas, the Singhanias, the Bajorias and
others take advantage of it in these matters ?
Monopoly capital should not be a shield for
covering up the rotton elements in our
society whose hands are full with economic
and social crimes, who have to answer
generations after genera tions for the
economic malpractices, cor ruption, plunder,
loot and all the rest of it, which they have
committed because of certain policies of the
Government. May I ask Mr. T. A. Pai and
Mr. Subramaniam to kindly imbibe the spirit
of the twenty-point programme, find their
way not to surrender so shamelessly to
monopoly capital ? Sir, monopoly capital is a
threat to democracy and independence and is
a stalking horse for imperialism and neo-
colonialism. There is another scandal.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Mr. Bhupesh Gupta, you
are the senior-most Member. I need not
have to remind you. Please conclude.

SHRI BHUPESH GUPTA: You need not
take the trouble of reminding me the
obvious. I am very glad that you have
reminded me of my old age. But please do
not do so in the case of women also.
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THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : I am reminding you of
four seniority and not your old age. You are
stil young.

SHRI BHUPESH GUPTA : I am very glad.
But seniority is now at a discount. Take the
case of benami land transfers. They say that
all such transfers would be legalised, which
part of the twenty-point programme says that
such land transfers should be legalised ?
Now, all these land transfers, land transfers to
the wife, to somebody else's wife—-if you
know how to carry on affairs—and so on,
would be legalised. Land transfers to the
relatives, to the friends, to the cows, to the
buffaloes, to the elephants and so on would
be legalised because you can always find some
people appearing in that name. Everybody
knows. In Andhra Pradesh and other places,
cows do have names and lands are transferred
to the cows. Now, all these land transfers
would be legalised. Does it mean
implementation of the land reforms ? Sir,
previously there was a voluntary disclosure
scheme whereby we allowed the black money
to become white and gave them tax
exemptions. They declared about Rs. 2,000
crores' worth of black money and we got Rs.
200 crores in taxes from them. Their money
became white, as white as the khadar worn by
our Congress friends. But now, benami land
will also be made white and legal. You can
imagine what sort of a thing it is going to be.
Where is it in the programme ? Was there any
conference called by the Prime Minister or
the Congress Party or those who discussed
the matter ? Was there any national consensus
taken ? Nothing of the kind 1 Some people
somewhere had contrived that benami land
should now be made legal and so it will be
made legal. A Bill will be brought in the
other House. So what is the use of our talking
about these things 7

Finally, I would like to say one thing. I do
not have the heart to talk because, I tell you,
parliamentary institutions are not being
respected by some people. I am not saying
"You". Many of you respect them,
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[Shri Bhupesh Gupta] my friend who has brought this resolution.

share our sympathies and feelings. We have It is the echo of the voice of sanity, reason
worked together and we shall work together, and progress with which we cannot but join
but there are people—officers and others—who  with equal sincerity and equal hope.

have taken it into their head that Parliament is

an expensive talking shop and they would be Thank you.

doing whatever they like. I strike a note of aw dit ) fir &
warning : We have reached a point when the wt (e s ) b

20-point programme has become a challenge WIFAT #aeq o ST & @i [ear? ¥ &
and we will be judged by how it is implemen- wz=rz F7 awdsr fwar & oiv sogeas 9%

ted, for which local people's committees at the B - -
grass-roots level including all kinds of people fawrz s & o ik w7 | W A

who are interested in it are very very essential. | 2 & & & wrE ®1 9T A
do believe, Sir, that many Congressmen at our s1fayy %7 # 17 @ga-# SREAH 97, 07

!evel are as genuine as 1 am for the St g dvey wiEfa feAm g1, Sww TR
implementation of the 20-point programme. Sir,

many of them arc interested in weakening the 1 F19% #1 & | §% sfaaw, I WHAT-
position of monopoly capital and the exploiting a1, Fw weafeai o% T =Eear @ #@

clgsses and it W_111 be my endqavour to work S PR S p— 7 & Tt Ay
with them. And it should be their endeavour to | =~ > . e
work with us. air g, dfaw wam w7 g fw faesr G

¥ oag wEd # gt AWt adf & oar @

Therefore, Sir, I suggest that this resolution S\ T W oA oW ¥ B W A ¥ o

be taken in such a manner that it inspires better ) ) ; Y
rapport between all of us in order to come to an a1 FTET F | AlEd T Zw A1 afFar, @
understanding no; only for issuing all these & sqawar, g 2w & 47 ¥1 zTaa go w1 afy
statements but also for involving the masses for o 75 & ga% Fraar ghae A6 g9 A0 97 6%

the implementation of the 20-point programme o >
and also, at the same time, to be vigilant against Aifs =#d #1% #w # wF A oEErEer a9

those who are giving concessions to the g¥ ¥ | & wera w1 qa w7 & @i q £
monopolists that are trying to exploit the = wgu i geAry & war v & fF wifew

emergency situation in order to regroup the . Brerd
forces of right reaction again in order that the Alfy w1 fsmr g7 e far o R

progressive forces can be hindered in their @rsifss wte s faowem swre &1 w0
advancement. T A A e §0 § argen ar fa

Sir, the mover of the resolution wants the T A AR e FaaE A I® A |
right to private property removed and I fully =z z=i amfas =71 97 FU T T WA
support him. But you will not succeed. S W W e |

(Interruptions)

My friend there has got up. 1 hope you will mrf—ﬁ' wiT wiww afa ﬂ Tﬂ A
fully support me in this matter. We stand 3241 & #@l 7@ gt & & wrww W 5%
together for the implementation of the e gepaT TET F 1wt W gy deeTen
programme. T fr FewEl A W o A

This resolution merits the support of the mg &fva aifq oiv 0% @wr 77 F Fwew &
entire House. Once again I am beholden to T wAT A A 20 W FEW 6 A

fre fear | 20 At wrdAw A dife @l
ot 3 difggl § 9fw 2w uw e aw
OfT FEA § | WET-HET w0 T g
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2| B AW 7EA E I AvET 7w meel-
A7 97 918 5wy F neEe wE A1 $T a8 )
aifqw qamAT w7 annfaw aeeer A
FU g AIHTL A IO F | wifaw AwmAar
% faow 3 o qEw g g, A g
AR F1 ST T T AOAT, CEG THA T
Hrear ar arafaw fagwar 1 aew wE %
FTOAWAT &1 wa #re fawyi #r oao far ¥
ox wfi 7 &7 fam fFem & @e & s A
& a7 fawr gw W arE A o frarg
w1 Afea gvEew wEma § 0 A
urr N FEw @M ¥ §er &1 8 |
Tl 2 fF oo Zw g A
A G F AT FAH AW G E o aw
uF raETEE FEET 6 aeE o gfe
aifzd | wwT gATT AdwTEE wEE wiaE
gt grarfaw gwar 51 caifag a7 £ 91 8
WYA AT FT WO FAAT TEAT W T AwU|
s om g & fed e Sgwi ow oA
A AT TE | Aifaw gurar & faow i
WL g A2 A1 9% o fagra @ 57
& 5 gaam wEAr v sfawaw s
& 49 § w owqu Erm W7 39 wAua
w1 few 77 ¥ AT 77 waww awEr
9T FHTE Bl R—AHT WIT TH AW A
AOPTT TR THFT FT a1 waArar 17
@ mwEdr 1 &F wEwr ques 37 g
wgEqa 21§ I A F aft § A s
T w7 | Fr oard dr ey sfrnfe w@
FC 7% | TR FT waiErd amir  wwt
sifgs difa &1 fEww g & Jwt mfas
dfaail a1 frewor g1 @@l 2@ fr wwer T
ol 1 "2 we A & e areen
aifgd, 91 ¥ @99 & fa@ @ | 7 Wl
F WIATT 9T AT FIGAW GF E1 A4 |

oo fre ag @ 6 wgaaw mmeEdr s
gfiwaw arEAT & 99 O wqnd €, 98
2% W ) 79 gmq § WIW WAl H
I W WATE £ OF FT% 8 WA, 9
11 RSS/76—6
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WA A v afer B e § o gEd
TR FATC TAA AT WIHTAT O 1 OF
=l & F 1 wat e wwe &1 fawwar #@
TE WY Wl W AT g qE@l @r
A | afew ww & 4w zww fAd amafar
AT a7 "=l qv Tw www am e )

a9 97 Y@ oama & e gwd e
T & Fam zam § o avere 7 G a7
T T, AfE W1 qeAT W R ee-
AT T £, ITE WS 9T U A | 6
WA & 6 W 7 wEET 3w e
femil, 7348 aamEr gwaw A foae
TIH EIAF AT EAT E, 6 e P e
2| BUT TR ¥ FIMNTeE $PTmT 61T
@fFaT AW 97 wAw 9E 41 0w Ad
B | WTH BHTY W0 § wraeAEAr oW AA KT
g fo @ dm @1 qep E foewr wEmr
wiidl gra fFar smar & = aepi 9T O
FME AU ST WA 6T £, IAG aw 7
W AT AT |

gaIT AWM 0% Avw &1 wgfafau sy
& o ad £ A g avw qfemw o
AT F 1 K wvrE wrerw § OwrE AT wt
W am & fan qaeEm 3 oamar §
% @zt %7 qwe 7 dwar fear § o daw
g ¥ are afers e aw w7 f2E o
§ wwmar g v waw afmrdt @i gEEr
FIH TOTE HT AHTC WYL ART F OqET wal
T faar &0 & e w7 |l §1 9T § 9"
% wifs wawma # afam o ofew
Rl A WE gE0 ¥ g qW d maw
feafr @z & B wedte w71 &21 A1 600 To
AT 700 o WIFATT @ F ata e
el 7 oggar & i uw wdE w1 ¥
wfafages F#é & et ¥ o § qeE
21 mfat ww gwrT ¥ gew § fawwar
£ g% grft 7 oF aww ar wmfafaer wad
T oeRdl § Wi M F el § oereagn o
Fwai W dz4 & fav A faeer @ gl
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[ wrm i)

aon qfers [ ¥ o9 ) @ s Ay aan
wrEArT &= f&d W ##7 owweAr oW
o gwrr &7 gefes gawear s s
A% qATA AEl &1 AT AFAT £ | TH O¥(T
& waTHAAT fAERE &1 darEer dar & 2
O q qeger wAT K FT H GO EA A
w7 qfem wral &1 afg # TET w0 g
fwar # 1 mrwr zare 3o & wew feafr gz 2
ff ot st WA awet w1 TR e
§ o wgr wA # & wtawrer w@ owe W
#) zrzggy T AT AAT ATET WEeme
e WT WL onHo AT T W AR
&5 AWAT F 1 WNT A TG H AzAT A7 ¥
A1 IFH AW A1 Bl 91T g1 g9 A T
qRIT % AT ATAT ATTAMT W AN AR
0T #FA ¥, tAoEleNo W AW FE T WAT
EFoH ww aw fadm g =em 7w
W AT 0K GAT FrA A aqr faar o fe Aqr
wiaz ool ¥ wew gn ar afes o q
9% g7 ATE g, 3T 10 YO T T
Wi WO, Aq A W safafarer @ 6 oo
Zn @ WAt & STENdr efAl W 9% gU AT
#ii Fr 3fea Fam arw qE0 A wwar 2
ww aw s ofeE wE & oA o1
TeRE AT BN ARl T, 99 q% ZTEE
9T &2 FT O AT AEH IANT WEEAT AL
T GHA £ FWC qW A W wETHAAT AT
afmardt w2 §, AET wETA KT F qEA
# 0 wdr wwrT ® g W H AT WA owar
w1 ¥@ w@r & oA wrew Ay gl
Frar 3 T FART AT FEAL TF | w0 o
FaTe Zm W ¥ A®TC A g wfaai F A
39 WW AE wON ¥ W aw & wfmra
1 W WY 74 a0 "rTRn 9 s R oe
Zm W fawi sreaiw /) at ¥ oz qar 99
v 2 fo W A ArEeagd war § aE
= ¥, afew o gAd W w T 2, 9
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AFFT | & TAAT AT @544 T, AfHT g 2
T oA fied omz oA oant ¥ oadr = oW

eI

SiFdl aet wRl qIEa (e
A4 TFT 2 & TN A O, a2 AT a
A1for |

Sl WOE @t ;o GEe | ¥ oTrAr &
T E, A ITAT TR W A 97 dzA
21 AFT 2 ® U A E AT Tew AT v
FIA &, GH A W17 aEay afamd |nr |
o At THEE Z, W AET R weEl AR A
AHFAT ET |

e ww W Oua fAasr aw @ fwogwe
A& HRT AT gu oAw Z, Awr wime
f&ar sy g, A gra ¥ owvr s ang A6
# 98 gfrow, wiftair mifz, s sae
I AT wEwA & K wngar § e owmaA ®
T A T A § W v A gfa-
aT §OFART A WA T g, FE
aar faar s

i glowdt gy wifenfdi & o W
AT @r g, Afaurr # gwwr mawar 9 2,
afwa # fadga = fo arer @i w0 W
urfaer T E--wEET qq # 3T afaw
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I T AT A SR A AT wT AR |
# wmEAT g, AT T TW OTAR] A
w7y 1 feafs & 21 oo aw wifew
frorren o wowwrs g1 #, Amartww fromet
O aTEAE g1 wE Z, awfa & owEng &,
FEIFT T UE AET E, A WD SRy
YT S92 wT avd §, s gm and §
IAH, q4 UF F40 QAT AORT ST 39 Adr
WIWT F A9 AT FALT AG WG, FEAAET
HAET ®T, 7 F A% GIT qw) OF q47 qfq
T OATT AR &% AT

SHRI BRAHMANANDA PANDA (Orissa) :
Mr. Vice-Chairman, Sir, 1 will strictly confine
myself to the scope of the Resolution. I do not
have that much wind in my lungs, like my
esteemed friend, Mr. Bhupesh Gupta, to shout
and express my points strongly, nor do I have
the musical voice of my friend, Mr. Jagdish
Joshi...

SHRI BHUPESH GUPTA : What do you
mean by musical voice ? He should be asked to
join the Sangeet Natak Akademi then.

SHRI BRAHMANANDA PANDA : 1

am in favour of the Resolution in the sense that
this is an ideal stage which we want to reach.
But on the question of adopting this at the
moment, | certainly have ray reservations. The
Resolution says :

"..the economic policies should be so
regulated as to remove social and economic
inequalities and create maximum employment
opportunities in the country and in order to
achieve these objectives, urges upon the
Government to take immediate steps to amend
the Fundamental Rights enshrined in the
Constitution of India by deleting therefrom
'Right to Property' and including therein 'Right
to Employment'."

As you all know, after five years of darkness
and disturbances we are now entering into a
new phase and trying to build up a new India.
After the emergency a sense of discipline has
come in the country. It
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is seen in every sphere of activity. But this
discipline has not become yet a part of our
life. So, the experiment is still going on. As
my friend pointed out, the Twenty-Point
Programme is a bold step taken in the right
direction to achieve what is stated in this
Resolution.

SHRI BHUPESH GUPTA: The step
should not be like that of Johnny Walker.

SHRI BRAHMANANDA PANDA : We
do not want to run like a horse.

SHRI BHUPESH GUPTA: I do not want
you to run like a horse. But you should not
be like Johnny Walker.

SHRI BRAHMANANDA PANDA : We
believe in prohibition.

The picture painted by Shri Bhupesh
Gupta is not as gloomy as he thinks. After
all when something good is taken up, there is
bound to be some abuse. In the Twenty-
Point Programme, especially in the field of
land reforms, I think right from the Prime
Minister down to the low level Con-
gressmen, we are doing something for the
down-trodden. We are all interested in it and
we are eager to get something out of it. In
every State something is being done and he
might know what is being done in his own
State. In every State Central Committees
have been formed. At district level,
committees have been formed. This has been
done in Orissa. We are going to block level
very soon. The difficulty is, as they say,
habits die very hard. When you want to
change the country, whether it is India or
any other country, we should not forget the
historical conditions and the cultural content
of the nation. What are the historical con-
ditions in India ? We had five years of
strikes, five years of disturbances, five years
of chaos and five years of clamour monger-
ing which have not only debilitated our eco-
nomy but have demoralised many of our
political leaders. From such a stage if we
want to take the country forward, we need
some time. That time cannot be time-bound.
We have to proceed from one
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experiment to another. Maybe from Twenty-
Point Programme we may have to go to 24-
Point or 48-Point programme. As we
proceed, we commit mistakes and from our
mistakes we learn. When you are thinking of
a new India and a new society, we have a
right to commit mistakes. Nobody can be
perfect. When you experiment with people,
many difficulties arise. I do not agree with
my friend that benami land is going to be
white land. But I do agree that benami land
should not be taken as white land. Have not
these voluntary disclosures given us some
profit ? There are some people who are afraid
to disclose. So the good gesture shown by the
Government has yielded results and many
people came forward with their disclosures
and I am sure many more will come forward
and disclose what they have. In a country like
India with its vastness, with so many
diversities and classes which are all inter-
twined, it is not very easy or simple to cut out
this or that. I would rather assure my friend
Bhupesh Babu that the way in which the
country is moving today is in the right direc-
tion. What we need are patience, labour,

time, devotion to duty, discipline ...

SHRI BHUPESH GUPTA : And courage.

AN HON. MEMBER : Right to work or

right to commit mistake which do you prefer
?

SHRI BRAHMANANDA PANDA
They are inter-wined. You cannot separate
the one from the other. When you dig a well
and you do not get water there, you cannot
say that your effort was a waste. You have to
dig a well elsewhere to get water and you
cannot say that your efforts were wasted. So,
when you make an experiment, there will be
difficulties and you have to tide over those
difficulties. I think we are doing something
now for the poor people of this country
which they have been expecting for decades.

Then, as for the last portion of this
Resolution, my friend wants that the right to
property should be taken away from
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the Fundamental Rights in the Constitution
and he wants the right to employment to be
included therein. Sir, so far as taking away
the right to property is concerned, I have no
objection to it and it will be done. But, so
far as the other thing is concerned, that is,
the right to employment, I think we can only
make lusty speeches. But, Sir, are we in a
position to grant it at this stage of
development of our economy ? It is just not
possible. How can we do it ? And, the right
to what type of employment ? When we say
that there should be a right to employment, I
would rather say that there should be a right
to duty also.

SHRI BHUPESH GUPTA : You should
appreciate the sentiments behind this Reso-
lution.

SHRI BRAHMANANDA PANDA : This
is a programme and it is not a question of
any sentiment or emotion. I am a realist and
I am speaking about the realities.

SHRI BHUPESH GUPTA : But only then
you can do something and come to the
society and declare : "Yes, there will be the
right to employment". You must know that
even today we have not about 49 lakhs of
people who are educated and who are un-
employed in the country; the number of the
educated unemployed in the country is 49
lakhs and it has appeared in today's papers
also.

SHRI BRAHMANANDA PANDA: I am
coming to that. Educational system also has
to be reformed. We simply clamour for de-
grees and enter the colleges and we come
out with B.A. and M.A. degrees. But every-
body wants a Government job only. Now,
which Government under the sun can em-
ploy everybody? Is it possible at all? If a
doctor is transferred from an urban area to a
village, he is not prepared to go; if a teacher
is transferred to a place just ten miles away
from Delhi, he is not prepared to go; and if a
Tehsildar is transferred from one taluk to
another, he is not prepared to go. So, there
should be a fundamental change in our
attitude and that must come about soon.

11 RSS/76-7

[14 MAY 1976]

and inclusion in the 142
Constitution
SHRI SARDAR AMIAD ALI: Even the
Members of Parliament are not willing to go
cut of Delhi once they come here.

SHRI BRAHMANANDA PANDA : Yes, it
is so. These are the difficultiecs. Now, we are
doing things one by one and we are
proceeding step by step. We know what we
have done, whether we have committed any
mistake and what our next step will be. Every
step of ours is a measured step and is taken
with caution. It is not possible to build up a
society of a different nature all of a sudden
and the society must come by evolution and
that evolutionary process must be guided and
we are guiding that evolutionary process.
Therefore, I am not feeling that much
pessimistic thinking that we would be losing
things or that India is moving in a direction in
which we do not want it to move and so on.
We know our goals ; we know our objectives;
and we know the steps to be taken. Every step
that we take is a firm one and we also know
that that step is a definite one. So, I hope that
my friend, Shri Bhupesh Gupta, would agree
with me that, whatever may be his thinking or
whatever may be the ideals he may be having
in his mind, we are also trying to reach
towards that goal.

SHRI BHUPESH GUPTA : I said that you
could move in a much faster and a better
way. That is what I said in my speech.

SHRI
Pardon?

BRAHMANANDA  PANDA:

SHRI BHUPESH GUPTA : The burden of
my speech was that we could move in a much
faster and better way.

SHRI BRAHMANANDA PANDA: But it
depends on many things. It depends upon the
momentum and the road on which you take
your car. All these things are there. So, my
point is this: So far as the right to
employment is concerned, we are not in a
position to grant it at this stage and if we have
to change the Fundamental Rights in our
Constitution, we have also to define what our
duties are and what our responsibilities are
and not merely our
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rights. All these years we have been harping on
our rights only and that is why we have been
having many demonstrations and strikes and
lock-outs and lay-offs and so on.

SHRI K. K. MADHAVAN (Kerala) : Are
you agreeable to the abolition of the right to
idleness also?

SHRI BRAHMANANDA PANDA: But that
can be enshrined in the Constitution. For that, I
think, we have to search our own hearts; that is
all. Now, Sir, even for changing die
Constitution, the Congress Party has set up a
Committee and there will be a national dialogue
and we must see now as to how the Constitution
as a code of discipline can adjust itself to the
changes that we are going to make and the
changes so far made and to the historical
conditions that prevail in the country.

Finally, Sir, before you ring the bell, I would
like to say that this is a very good Resolution
and [ am in favour of it because, in spirit, it
shows us the way to the stage that we want to
reach. But. at this juncture, the adoption of this
Resolution will not only slacken our progress,
but also it will create such difficulties that it
would be very difficult for us to surmount them.
Thank you, Sir.

it wyngwn At (I g3w) ¢ I
agtEs, =t A=t fAz ot & geary w1 @ s
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SHRI KHURSHED ALAM KHAN : Sir,
while supporting the Resolution. 1 would
like to express my gratitude and appreciation
to the mover of this Resolution who has
tried to highlight the basic problems and
challenges before us. No doubt, Tyagiji has
given almost a blanket solution for every

economic problem according to his wisdom
but really it is not
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so simple. These are some of the most difficult
problems of our society. There is no doubt that
the Government is conscious of the fact and,
of late, special attention is being paid to meet
these challenges.

Sir, I would like to mention here that to all
such problems, there are three types of
approaches : Academic approach which is
more for academic purposes, an ideal approach
which is difficult to achieve in the normal
circumstances and a realistic approach. Now,
let us cut across the realistic approach and do
away with the idealistic approach because we
have failed to achieve anything so far by the
realistic approach. Thanks to the emergency,
backed by the 20-point programme, a new
awakening, a new hope and a new confidence
and an entirely new atmosphere is there in the
country and a complete transformation is
taking place. Sir, I would personally like to
confine myself to one part of this Resolution,
and that is, right to employment or right to
work as some of the colleagues have
suggested. Now, apart from the general
question of unemployment, I wish to highlight
the problem of the weaker sections of the
society, specially, the Scheduled Castes and
the minorities. No doubt, Scheduled Castes
have reservations in employment opportunities
but much yet has to be done because they still
have to get their due share in services or
employment or other places to work.

May I also say that the Constitution of India
adequately protects the interests and the
fundamental rights of the minorities also ?
This aspect has further been strengthened by
Ibs Directive Principles of State Policy. Apart
from the safeguards enshrined in the
Constitution, a number of supplementary
safeguards have been agreed to at the national
level. But Sir, with regret, I have to say that
the fact remains that in the matter of

employment opportunities, the scheduled castes
and the minorities, including the Christians,
have some real difficulties. For instance, I
would like to mention about the Muslim
community. Before 1947, we were about 10 per
cent to the total population of the country.
Today, our ratio
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[Shri Khursheed Alam Khan] is about 10.5
per cent to the total population of the country.
Before 1947, our representation in the
services was about 32 per cent. But will you
believe me if I say that it is only 2 per cent
today? How can anybody say that we should
not ask for the right to employment or the
right to work? What should we do otherwise?
I would like to say to the Members opposite
that we may have a sense of inferiority
complex, but, we are not inferior in any sense.
Sir, socialism is our way of life and we
always cherish our values and principles
under the inspiring leadership of our Prime
Minister. Our Prime Minister, particularly for
the minorities and the scheduled castes, is like
a beacon light or a guiding star and is leading
us towards our destiny. We have look to the
welfare and progress of the people as a whole.
No section of the society should be a
millstone round our neck. Unless this is done,
it will not be possible for the entire nation to
progress and for the opportunities to be
shared by the citizens of this country,
whatever may be their faith, religion or
culture. Sir, some time back, Shrimati Indira
Gandhi described in this august House the
concept of democracy as giving of the right to
the people. I quote:

"By people we do not mean a section of
the people; we mean all the people."

Similarly, in a recent speech, the Prime
Minister said that the test of democracy is
that it safeguards the interests of the
minorities adequately. Now, we have to fulfil
this; we have to achieve this objective.
Please do not consider for a moment that I
plead only for the minorities. I fully share
your sentiments for those who are weak,
down-trodden, disappointed, dejected or
frustrated. Frankly speaking, the legacy of
some of the problems of the minorities in the
country is the remnant of a political insanity
which grippled the entire country
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n the last phase of the independence strug-
>le. But unfortunately, even after the birth jf
the new nation, we are faced with ;hese
problems and it is hightime that something is
done about it.

Sir, when I plead for the minorities, I would
like to quote here one of the distinguished
Chairmen of this House, late Dr. Jakir
Hussain. While addressing the Muslims, he
said: 'A word to my Muslim brethren.
Science and technology are trans-Forming the
world beyond recognition. No community can
remain static or aloof in this world in a flux.
You should not lose your dynamism and
capacity for change and adjustment.' "If the
community

4 P.M.

has the determination and capacity for
bard work and the right attitude to it, it will
advance materially and spiritually too. The
Holy Quaran says, "Surely Allah changes not
the condition of a people until they change
their own condition." I quote this only to say
that unless we also make determined efforts
to change our own condition and to share
with our other brethren of the country their
difficulties, their sorrow, their joy and their
happiness, it would be difficult for us to be
really true and worthy sons of this great and
ancient land.

Sir, now it is time that we should forget
and forgive the past, and this can be done
only when we show a little more large-
heartedness and by being more considerate
towards each other.

Sir, much has been said about the eco-
nomic condition of the people. Here I would
like to mention one thing more. The minority
community, apart from the difficulties in the
services, apart from their employment
opportunities, has one more problem. The
minority community was having almost a sort
of monopoly in various kinds of arts and
crafts. The Muslim artisans have, by
tradition, been the
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exponents of certain historical arts and crafts
transmitted through the generations from
father to son. In centres like Delhi, Bhopal,
Agra, Lucknow, Patna and Hyderabad,
strangulated by the new commercial
organisations and being unable to cope up
with modern sophistication, these arts and
crafts are slowly withering away into
oblivion. If not anything else, Sir, something
should be done at least to preserve this
precious heritage, these precious arts and
crafts are of the country, of which we are all
proud because this, is not a heritage which
has come from outside. This is a heritage
which we have built up and developed in this
country.

Sir, while talking about sharing of the joys
and sorrows and benefits of our countrymen,
I would like to mention that we also feel very
proud that for centuries the saints, scholars,
poets, artisans and musicians of the minority
community had inspired the life and thinking
of our people and have made an immense,
valuable and everlasting contribution, and
whenever our people took the sword in their
hand to defend the motherland, they had
acted like Havildar Abdul Hamid. I assure
you, Sir, there will be no dearth of Havildar
Abdul Hamids if we are given an opportunity
to prove our love of the motherland and to
prove our sense of sacrifice and to give of
our best in the service of our nation and our
society.

Sir, as far as the right to employment or
right to work is concerned, I agree, it cannot
be the exclusive right of any particular
society or any particular people. But, surely,
the criterion for employment or the criterion
for work should be economic backwardness.
Frankly, economic backwardness should be
the basis of such decisions and no other thing
should be taken into consideration. We have
seen in the past that economic backwardness
has been given the least priority when such
matters were considered and, therefore, it is
necessary that we should change our attitude,
we should change our approach and we
should have a new look and a closer look
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at all such problems and take necessary

action.

Before concluding, Sir, I would like to
mention that Muslims, Christians and other
minorities in this country are known for their
backwardness apart from their illiteracy and
other social problems which they have been
facing.

But you would agree that they also need to
play a part in the novel adventure of a new
order, have a place of honour and dignity
and full sense of participation. When they
have full sense of participation; I assure you,
Sir, they would give their very best and they
would not be lagging behind their other
colleagues and other citizens of this country.

Sir, in the glorious enterprise of re-build-
ing India and re-constructing a new society
in this ancient land, let our perpetual guide
be the brightest star, an epoch-figure, that
looms magnificient over the nation of heroes
I mean, Shrimati Indira Gandhi. We hope
that under her leadership and guidance it
would be possible for the entire nation,
irrespective of caste, creed and colour, to
march forward and reach the destination
which Pandit Jawaharlal Nehru had declared
between the night of 14th and 15th August,
1947—and that was the goal and destination
of democracy, secularism and socialism.
Given an opportunity, I am sure we will
make our rich and ever-lasting contribution
in this behalf.

Sir, Shri Tyagiji is unfortunately not here;
I wish he were here because he understands
Urdu. Before concluding, I would like to
quote an Urdu couplet for him. It is like this:
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THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) Shri Nripati Ranjan
Choudhury wanted to speak in Bengali. He
gave prior notice of it, so that we could
make available the services of an Interpreter.
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' SHRI NRIPATI RANJAN CHOU-
DHURY : Sir, today a national dialouge is
going on in the country as to whether we can
change the fundamental rights in the
Constitution or not. At the same time the
Hon'ble Prime Minister has given the twenty
point programme to the nation. Both the
Government and our Party are considering as
to the manner in which the Right to Property
impedes the economic progress of our
country. Keeping this in view a thorough
discussion is going on in the country as to the
extent to which the Constitution should be
amended.

The Resolution, moved by Shri Nathi
Singh, is very timely. He has given us an
opportunity to participate in the national
dialogue regarding the proposed amend-
ments to the Constitution. I, therefore
express my heart-felt thanks to Shri Nathi
Singh.

Sir, I heard the speech of the Mover of the
Resolution with great attention, as also the
speeches made by Opposition Members,
particularly by Shri Bhupesh Gupta and Shri
Om Prakash Tyagi, Shri Gupta pleaded for
the abolition of the Right to property and
with his usual vehemence attacked the
Monopoly Capital. He did not go deep into
the merits of the Resolution. Actually, the
Resolution aims at adopting such a path as
will remove economic and social disparties
from our society.

Sir, you will also agree with me that
simply by abolishing the Right to Property
the disparity in wealth in society cannot
come to an end. For removing economic
disparity in society the people should be
organised. They should come forward to
participate in the struggle against the econo-
mic disparity. The economic equality cannot
come without active participation of the
people.

My friend Shri Tyagi has made a forceful
plea for the retention of Right to Pro-

*QOriginal speech in Bengali.
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perty in the Constitution. His plea is in tune
with the policy of his party. But his speech
reflected the inherent weaknesses of his
party. According to him, retention of the
Right to Property will lead to economic
prosperity in the country. His panacea for the
present economic stagnation is that
individual ownership should be given its
rightful place. But if we follow his remedy,
we shall merely safeguard the economic
interests of Tatas, Birlas and Goenkas. I do
not understand how the interests of the
exploited workers can be safe in the hands of
these capitalists. They can never feel the
industries, owned by these people, as their
own.

Sir, the Government is contemplating to
bring an amendment to the Constitution
which will not allow the enforcement of
Fundamental Rights to come in the way of
implementing the directive principles as laid
down in the Constitution.

Sir, the wealth belongs to the nation.
Therefore, our ultimate aim is to allow the
workers to participate in the management of
industries. We cannot allow Tatas and Birlas
to grab the lion's share of the wealth of the
nation in the name of protecting individual
ownership. We cannot allow laks of
pavement dwellers to die in hunger.

Sir, Shri Tyagi referred to Democracy. 1
want to tell him that without Socialism true
democracy cannot be established. So long as
disparity in wealth remains in the country,
the exploited massess can never impose their
will upon the affluent sections of society
under the present democracy. Ninety five per
cent of our people are poor. The entire
wealth of the nation is being enjoyed by only
five per cent of our people. So the poor can
never establish their democratic rights
against the money power of five per cent.

The Resolution before us aims at abo-
lishing individual ownership of property. It
is a very reasonable proposal. The last part
of the Resolution seeks to provide right to
employment to the people. It is a
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vital question on which economists of
various countries expressed divergent
opinions. I do not feel that simply by
amending the constitution we can provide
jobs to the people. For that necessary
atmosphere in the country should be created.
Nowhere in the world, whether it is a
socialist country or a capitalist country, it
has been possible to provide jobs to all the
people. Therefore, inserting the Right to
Employment in the Constitution will
definitely create troubles in the country and
when that trouble will go out of our hands,
my friend, the mover of the Resolution, may
plead for the abolition of that right.

Sir, the Resolution says :

.......... the economic policies should be
so regulated as to remove social and
economic inequalities and create maxi-
mum employment opportunities in the
country.

It is, therefore, stated in the Resolution
that maximum employment opportunities
should be created. It does not mean that we
should provide jobs to everyone.

Sir, the unemployment in the country is
increasing at an alarming rate. So whatever
might be the thinking of the Government on
the proposed, amendments to the Con-
stitution, the vital question of unemploy-
ment cannot be ignored. I would urge upon
the Government to pay special attention to
it.

Sir, our Labour Ministry has got statistics
about the unemployed persons in the
country. We have educated unemployed,
uneducated unemployed, and unemployed
in urban and rural areas. Their respective
figures are with the Labour Ministry. It
should formulate an employment scheme
coordinating factors like production, con-
sumption and employment. The scheme
should be a time-bound one. It should be
implemented within a period of ten years.
In this manner we can provide jobs to large
number of people, particularly to those who
are willing to work. If such a scheme is
formulated by the government,
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the discussion on the present Resolution

will not be necessary.

Sir, an atmosphere of discipline has been
created in the country after the implemen-
tation of the Twenty Point Programme.
Therefore, if the Government formulates an
employment scheme, I believe that such a
scheme will meet with success in the
present disciplined atmosphere in the
country.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Shri Parikh.

SHRI SARDAR AMIJAD ALI (West
Bengal) : I was the second speaker from this

group.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : You are perfectly right.
Your name was there as the second
speaker. Since some members requested me
that they had some urgent business . . .

SHRI SARDAR AMJAD ALI : If I had
known this I would have adjusted my
programme. I have some other appointment.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : I will call you after he
finishes.

SHRI SARDAR AMJAD ALI: You
should have called me. Thank you. 1 am not
walking out. I have some other
appointment.

SHRI D. P. SINGH (Bihar) : Before my
turn comes, he must have precedence. I will
forego my chance.

SHRI SARDAR AMIJAD ALI : My
friend is always generous to me. The whole
House is generous to me, I know. But [ am
not speaking. I will speak next time.

PROF. RAMLAL PARIKH (Gujarat) :
Mr. Vice-Chairman, the Resolution moved
by the hon. Member is before this House
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and it contains two or three very important
matters pertaining to our Constitution.
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PROF. RAMLAL PARIKH : One is about
the right to work. The hon. mover of the
Resolution has worded it as "Right to
Employment". I would rather prefer-to call it
"Right to work" which will be a wider term
which will include right to employment,
wherever possible. This is a very crucial
matter and we are all exercised over it. In
such a vast country like ours, with the rising
population almost at the rate of 2.5 per cent
and with millions of our people, particularly
in the villages and in rural areas and that too
particularly among the weaker sections of the
society, remaining without work, without
even adequate livelihood, without adequate
sustenance, is a matter of great concern to all
of us. I would, therefore, support this move
to have the right to work included in the
Fundamental Rights. If the spirit of our
Constitution has to be translated into action, 1
think the State cannot escape the
responsibility of ensuring right to work to
everybody. By 'everybody' I mean every
able-bodied man and woman. Anybody who
has ability to work should be provided with
work, whether such work is manual, semi-
manual, intellectual, technical, semi-
technical, professional or semi-professional. I
would not go into that. The important issue is
that unless this right to work is guaranteed to
every man and woman, he or she will not be
able to survive in this country with the rising
figure of poverty, with the rising numbers of
people who are below the poverty line. It is,
therefore, a very welcome move.

And, Sir, I welcome it to the extent to
which it relates to making the right to
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work a tundamental right. JNow, tne
Reports of the various Ministries and the
Departments of the Government of India
indicate the rising figures of the educated
unemployed. But we do not have any
correct estimate of the uneducated unem-
ployed. Even the figures of the educated
unemployed are not necessarily correct.
Even today morning, during the Question
Hour, we were told that the number of the
educated unemployed persons, registered
with the Employment Exchanges in the
country, rose from 41.75 lakhs on 31-12-
1974 to 47.84 lakhs on 31-12-1975— so
much increase in a period of one year. This
is a phenomenal rise and this too is with
respect to those persons who have
registered themselves with the
Employment Exchanges. But there are
many more people, many many thousands,
who are not on record and who have never
seen the Employment Exchanges and who
have never gone to the Employment
Exchanges. There are thousands of people
like the peasants and other agricultural
workers in the rural areas who have no
opportunity to get work and we have no
estimates of their number at all. If we get
the real estimates of the number of such
people, it would actually be very alarming
and frightening and we should really fee!
ashamed that in this country we have not
been able to solve the problem of provid-
ing minimum work and minimum wages to
everybody. Therefore, 1 feel that the time
has now come when this right to gainful
work should be included in the
Fundamental Rights of our Constitution.

[The Vice-Chairman (Shri Ranbir Singh)
in the Chair]

The next question that arises is the ques-
tion of disparities. Disparities are rampant in
this country and there are disparities of
every kind. Disparities in Income, disparities
in wealth, disparities in opportunity,
disparities in the means of livelihood,
disparities in the matter of work ire all there
and they are very wide also. Now. Sir, we
should make a beginning. First of all,
reducing the disparities in ncome is a
very important thing. The
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Gujarat Government, during the Janata Front
rule, took a very bold and progressive
measure of reducing the disparities in
income and tried to bridge the gap be tween
the lowest and the highest income by
reducing it from 1 : 20 to 1 : 10. It was
reduced from 1 : 20 to 1 : 10. The lowest-
salaried man in the Government and the
Government-aided institutions would now
earn about 270 rupees per month and the
highest-paid man would get Rs. 2,700/-per
month and this will come to much less if you
take into account the income to be deducted.

SHRI IRENGBAM TOMPOK SINGH
(Manipur) : I think you are excluding the
Governor.

PROF. RAMLAL PARIKH : I am not
speaking of the Governor now ; but I am
speaking of the employees only. The Gov-
ernor is not goverened by the State his pay is
prescribed by the Constitution and settled by
the Central Government. Now, Sir, the time
has come for the Government to lay down
for the whole country that the highest income
of an individual will not be more than ten
times that of the lowest-paid man. Actually,
it should be even less and it should be 1 : 8
or1:6or1:5 and that is what we should
aim at. But we must make a beginning some-
where and we can keep the ratio at 1 : 10
now. Here also, Sir, 1 would not like to
exclude the professions and the technicians
and the technologists. In the name of science
and technology, Sir, we have created a class
of neo-capitalists and we have to guard
ourselves against this. We would certainly
encourage all our professional men and give
them the maximum support But we must also
make everybody feel that in trying to provide
everybody with equal opportunities as
prescribed in the Preamble to our
Constitution, we are also trying to see that
nobody gets more than a particular share,
whether it is in rent or whether it is in
property or whether it is in urban income or
whether it is in agricultural income. This
criterion should apply everywhere and the
maximum income
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should be limited. In the case ol wealth,

also the maximum should be prescribed.

Nowhere it should be left with loose ends.
And, therefore, Sir, Mahatma Gandhi said as
far back as 1909 in 'Hind Swara;j' that in this
country the economic status of an advocate
or a pleader or a lawyer and a barber would
be the same. This, Sir, is a socialist society
we should aspire for. that a lawyer and a
barber will have the same economic status.
Now, this you cannot do unless you start
scaling down the higher incomes and also
providing the right to work to weaker
sections. And when I say 'weaker-sections',
again we have to provide work for whole
year also. The difficulty is that nobody has
got full year's work. Our peasants, our
'kisans' do not have a whole year's work.
They have work for hardly three or four
months. The landless labour has work hardly
for two or three months in a year. We do not
bother as to how they pass their time or how
they live. This is another question. There-
fore, the second problem, again, is that we
must bring down the ratio of disparities
drastically.

Sir, the next question comes about the
enforcement of some of the Directive Prin-
ciples which our Constitution has laid down,
particularly ~ Article 45 dealing with
universal primary education, Article 46
dealing with protection of weaker sections
and Article 47 safeguarding the weaker sec-
tions from being exploited because of liquor
and other introxicant drinks. That is why we
must ensure prohibition. These are the
Directives laid down in our Constitution
which we have to translate into action, and .

AN HON. MEMBER : What about the
20-point programme ?

PROF. RAMLAL PARIKH : Well, Sir, I
have not opposed the 20-point programme.
The question does not arise. But merely the
20-point programme is not going to be
adequate. You have to go ahead. Here the
question comes up, parti-I cularly of giving
special attention to weaker
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sections, particularly the Harijans, tribals and
other backward classes and minorities. Here,
again, Mahatma Gandhi said : Let us begin
all our development, all our planning all our
projects and programmes for India's progress
from the last, unto the last, for which
'Sarvodaya' was his motto, and he had stated
this to our great, revered leader, Jawaharlal
Nehru, in a talisman. He said : Whenever
you are in difficulty, just remember the
poorest, the lowest, the most exploited man,
and find out whether your measures are
giving benefit to him. This is exactly what
we have to ask. The question is whether all
our plans are going to benefit them. And we
all know that the ‘'have-nots' have not
benefited in spite of 25 years of planning.

Now, Sir, coming to the question of the
right to property . .(Time Bell rings)
...... I am just winding up.

This right to property again in the Con-
stitution is only a right of maintaining property
within the authority of law. It means that
nobody should take away the right to
property without the authority of law. 1 do
not think our Constitution guarantees the right
to property to anybody. Article 31C makes
the position very clear that whatever may
be your Fundamental Rights, if a property is to
be acquired or requisitioned for a public
purpose, then no law will be questioned in the
court. Therefore,I think we have done a
very important thing. We have taken a very
progressive step and we should sustain and
maintain it. I do not think that after that
article the right to property has any meaning
in the Constitution. Actually, it does not
mean much. I would not be very particular
whether it remains as a  Fundamental
Right or not. Even if it does not remain, it
does not matter.  But certainly, Sir, I would
like a provision, for safeguarding the
citizens, that no Government officer or nobody
or no bureaucrat can take away any property
without due process of law or without
authority under law . . .

(Time bell rings)
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Therefore, there has to be somewhere a
provision that wherever the State allows a
certain limited property, it will be allowed to be
protected and not just expropriated without
legal authority. If you can provide that, then
you can certainly think of this.

Sir, I think that this is a good Resolu-I tion
on the whole and I welcome it with [ the
proviso that the word 'employment' should be
amended and the words 'right to work' should
be used and also the proviso that the right to
property should be provided somewhere as a
legal right. It need not necessarily be a
fundamental right. Thank you Sir.

SHRI D. P. SINGH: Mr. Vice-Chairman,
Sir, it has been a little amusing to hear my
friend, Mr. Omprakash Tyagi, from that
side who has conveniently disappeared. He was
trying to put a veil. But one can tear off the veil
and see the ugly face. What is surprising is his
continued love for property. Although he says
that he is not fond of property, yet property
must be protected. ~ Why should the property
be protected ? If you have property, let their be
competition to gain more property and to
make more profit and that competition leads to
capitalism. Even if capitalism alone
survives, thatis not so undersirable as to what
capitalism leads to. Capitailsm leads to
monopoly and exploitation. They are so
wedded to this concept of property that their
entire thinking is blurred. ~On our part, we are
revolved to the view that the Constitution and
the bulk of the Directive Principles are sacro-
sanct provided that the people are given
opportunity to earn and to make their living.
To that extent, if there are any impediments in
the path of achieving this objective, then
those difficulties must ~ be removed and the

Constitution must be streamlined so that
our people can get justice, fairplay and
fulfilment.

Sir, since democratic socialism is the
avowed objective which we propose to
achieve, we have to be clear in mind as to
what that socialism means. We think
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that shorn of verbiage and shorn of play of
language, socialism means the pay packet
which a person carries to his home and to his
family at the end of the week. The fatness
and the bulk of that pay packet depends on
how many days in a week he is allowed to
work. To that extent, it is the endeavour and
the cherished desire of everybody that when
a worker goes to work in farm or field or
factory, he should not be turned back in
distress. We have not conceived of a society
and the fathers of this nation or the present
rulers or the Prime Minister or the leader of
the party have not dreamed of a society in
which anybody should be starving or should
go to bed with hungry stomach. In fact, the
entire fabric and the entire structure that we
have envisaged and the entire tone of the
administration is to see that the working
sections of our society, our toiling millions,
our workmen, our agricultural labour, our
industrial labour, our workers in fields,
factories and shops and our workers in the
little street corners or wherever they may be,
may have a chance to work. In fact, to that
extent, we have created the credit in-
stitutions. To that extent, even when the big
business came in the way, we said that we
will take over the credit institutions. Why? It
was no desire of ours to crush any
monopolist or any capitalist in this country
because we do not believe in violence. Non-
violence is our creed, non-violence is our
means, and non-violence is our objective.
But the idea was that even if we desire that a
person should have work, how does that
person achieve the task ? He has no capital,
he has no means to start an industry, he has
no means to open a shop, he has no means to
carry on any business. Even if he is a small
vendor, he needs small capital, even if he is
rikshaw-walla, he needs a rikshaw, and even
a taxi-walla needs a taxi. In fact, a workman
needs his tools. Therefore, to that extent, we
nationalised the credit institutions, so that
credit may be available, so that, by and large,
whoever cannot get a Government job or
employment anywhere by way of service,
may be self-employed, may employ
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himself, and the State would provide the
means on easy instalments. Not only this.
When we felt that his power, his energy, his
capabilities, his abilities were jeopardized
because the man was in debt and his vitality
could not be allowed to work up to a pitch,
we said that his credit would be wiped off.
This wiping off of the credit was not the
wiping off of the debt of the Birlas or the
Tatas and it was to wipe off the debt of the
grumbling masses who could not raise their
heads in spite of their best efforts. Year after
year, their entire earnings, their entire
savings used to be wiped off in paying the
interest on loans taken from the greedy,
hungry money-lenders. Therefore, to that
extent, we have again made an effort and
said, "No, from today onwards, you are a
free man and you are free from debts."

Sir, another step we have taken is to
remove the bonded labour. Somebody gave
his forefather 30 or 40 rupees, and this man
has been deprived of the liberty to choose
his living. If his master is paying him 50
paise, in the neighbourhood he would get
Rs. 1.50 or Rs. 2 or Rs. 5 as wages as is the
prevailing market rate. He should not be
deprived of that liberty because of his fore-
fathers or he in his indiscretion or in a
moment when he felt that he was not able to
bargain, incurred the loan. The debt has
crumbled his capacities. Therefore, to that
extent, we removed the bonded labour and
freed him and gave him the liberty to
choose his master so that he can bargain for
better wages, he can bargain and determine
the price of his labour and the price of his
effort. So, slowly and imperceptibly and
many a time demonstrably also, this Party
has been trying to achieve and secure for the
millions better conditions of work. By and
large, our young children, our growing
children are getting more and more
education, and more and more technical
know-how, so that not only in India but in
the world over, they can go and compete.
Sir, we are really proud and happy that our
men are digging the deserts in far off places
in search of oil. India is
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providing the technical know-how to so many
countries. Our young men who have received
technical education are trying to dig wells in
Iraq, in Libya, in Tanzania and in other
distant places, and trying to secure oil for
those countries so that this country also may
have a share in it. Our technical skill is
growing fast. It is heartening that atomic
secrets are no longer a secret for a few, no
longer a preserve of a few. It is the skill that
this country provides going in far distant
places like Southern America, like Argentina
and other places in Africa where our men are
giving technical education, technical training
and our men are employed in larger numbers
so that they receive this training from us.
Therefore, Sir, all these steps we are taking in
the same direction in which this Resolution is
framed, that there must be a right of
employment. Right of employment does not
arise merely by putting it in the Constitution.
Naturally, it may be put in the Constitution as
a Fundamental Right; it may be a welcome
feature but even without putting it, Sir, 1 say
that this country has been moving along this
path. The great visionary, Pandit lawaharlal
Nehru laid the foundation of the various
technical institutions in this country, when
great men from other countries came and
said: "Why are you dependent on America ?"
I remember Mr. Khruschev came and talked
to Pandit lawaharlal Nehru and asked: "Why
are you relying on America for this and for
that?" And Pandit Javvaharlal Nehru replied:
"My dear Mr. Khruschev, from pin to
aeroplane, we can manufacture nothing in
this country." Such had been the tragic
situation of these great people where the
expertise was great at one time and the things
that were produced in this country would go
across the seas 400 years before. Today it is
pathetic that in the technological world, we
are not having anything and it was as a result
of this, that various institutions in
collaboration with the Soviet Union and other
countries grew one by one. Other
countries like Germans
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and thereafter British also collaborated and
that was the foundation laid of educating our
children, our people towards the scientific
world. When Pandit Nehru used to have a
discussion with the great master, Mahatma
Gandbhi, it was not as though the paths were
different. But, Pandit Nehru was a modern
man and he found that in spite of the
goodwill, in spite of what this country was
able to do, if we are not able to pull our
people out of the bullock-cart age, then the
going to the moon will remain a distant
dream, will remain merely a dream that we
have read in Maha Bharata and that may not
be possible for us to accomplish. And he
wanted to translate this dream into reality.
Therefore, Sir, great institutions were creat-
ed by Pandit Jawaharlal Nehru, like the
Heavy Engineering Corporation of Ranchi.
People said that this is a dream, a wild
dream of that stupid man, the wild dream of
that mad man. Sir, do you know what we are
manufacturing in the Heavy Engineering
Corporation ? We are able to cast steel up to
130 tonnes. Sir, you would be surprised to
know that the maximum tonnage cast in
Europe, minus the Soviet Union, in France
and in England is 30 tonnes. Our capacity is
130 tonnes. And that was the dreamer who
dreamt that if we have to put this country on
the map of the developed nations, if We
have to match them in their ability and in the
scientific development, we have to go on
scientific lines. Therefore, he laid the
foundation so that our people may learn the
science, may learn the technology, may
learn the technique to counterbalance the
economic forces that have killed us and
robbed us. Sir, you know very well the
misfortune of the farmers in this country.
Not long ago, Sir, within our living memory,
one brush, one packet of tooth-paste used to
cost as much as a maund of rice. This was
the position in the country. This was because
our people were not able to manufacture
goods. Earlier, the prices of raw materials in
the Asian, African and Latin American
countries used to be very cheap and the
prices of the finished products tremendously
high,
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In fact, many a time, in many cases, it
continued to be the same. Only in 1950, in
Iran, Mr Mossadiq declared 'The soil is
ours; the oil is ours' and the first attempt was
made to nationalise the industries. These
forces combined to constitute  the biggest
force. Now, they are dictating the prices
against the mightiest and the biggest of
forces. Everybody is crumbling before
them. All the big countries are bowing
down before the power of the developing
countries.  Such is the value of technology
and such is the value of unison of strength.
Sir, we, on our part, welcome such a
change. It would be a  great day when
every person in this country would be assured
of employment and when every person,
when he goes back home, carries a packet that
gives satisfaction to him and to his family.
To that end, our Constitution, all the limbs of
our Constitution, the Executive, the Judiciary
and the Legislature, are bending their
energies and we are looking forward to this
happy day. I sincerely hope that this day
would come sooner than later.

SHRI JAGAN NATH BHARDWAJ
(Himachal Pradesh): Mr. Vice-Chairman,
Sir, I congratulate Shri Nathi Singh, for
bringing forward this Resolution. This is a
very good Resolution. Firstly, Sir, this
Resolution seeks to delete the right to
property from the Constitution. Secondly, it
wants that the right to employment should
be inserted in the Constitution.

As far as the right to property is con-
cerned, we are already complaining that the
bureaucracy is overriding the Legislature
and the parliamentarians. If we take such a
step at this stage, if we delete the right to
property from the Constitution we will be
greatly increasing the jurisdiction of
bureaucracy we would have to carry on our
own shoulders the task of looking after the
welfare and subsistence of the 60 crores of
our people. It is not workable at present. It
may be workable in some future times. In
principle, it is a very good idea. But at
present, it is not workable.
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Secondly,, it is a very good step towards
socialism. Before taking a socialistic step,
we have to think how far we are socialists
ourselves. How far the 60 crores of our
people are socialistic ? Socialism does not
mean that we should nationalise the pro-
perty. But we should think whether we are
dedicated to the society and how many of us
think in terms of the society rather than the
self. If we are not socialists ourselves, it
would be very difficult to mak6 the entire
country socialistic. What I have to say in this
connection is that we can restrict it, in
principle, but we cannot totally delete it. It is
desirable that we should do something to
restrict unlimited holding of properties by
people.

Now there is a general feeling among the
people in the rural areas that Government
has taken lands from them but it is not doing
anything for limiting the extent of properties
in the cities. I think this is a very reasonable
thing because when we could take lands
from the rural people, why not we do
something about limiting the properties in
the cities ? So far as lands are concerned,
perhaps the Government thinks that because
grains are produced on the land, land could
be a sort of factory for producing grains.

I feel that we have been unreasonable in
one thing. We had not gone to the extent of
giving a reasonable price to the owners of
the land from whom we took land. The land-
owners reasonably deserve a fair price and
they should have been given that. Had we
done it, the ill-feeling among the villagers
that Government had taken away their land
would not have been there. If we had paid a
reasonable price to them, there would have
been no problem. After all, when we take
over factories, we pay a reasonable price to
their owners. Similarly, my personal think-
ing is, we should have paid a reasonable
price to the land-owners also.

Now, these rural people say that the
properties in the cities should be limited.
That is a reasonable thing. The properties
should be limited to a certain extent



171 Resolution re deletion

[Shri Jagan Nath Bhardwaj]

though the work involved might be difficult
and complicated. But something in this
direction is essential at any cost. We have
taken land from people and now there is no
trouble about it. What is done is done. But
now, for the satisfaction of the rural people, it
is equally desirable that something to limit the
size of properties in the cities must be done
immediately, if not remove wholly the right to
hold property. But I personally feel it is rather
difficult to delete it totally as moved in the
resolution of my hon. friend.

Anyway, to put it in a nutshell, at this stage
we cannot afford to totally delete the right to
property from the Constitution, but we should
do something certainly about it and there
should be some limitation on the property
other than agricultural land, wherever it is.
The right to keep such property should be
limited to a reasonable extent.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Would you like to continue on the
next day?

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra): That has been
announced.

(Interruptions)

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Only for Government Business.
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AN HON. MEMBER : We can sit beyond 5

o'clock.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): No.

SHRI KRISHNARAO NARAYAN
DHULAP: That is your discretion.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): That is the decision of the House, as
per the recommendation of , Business
Advisory Committee.

SHRI SANAT KUMAR RAHA (West
Bengal): Why?

5 P.M.

THE VICE-CHAIRMAN (SHRI RANBIR
SINGH): Discussion on the Resolution will go
on on the 28th. You may continue on the next
day.

The House stands adjourned till 11 A.M. on
Monday, the 17th May, 1976.

The House then adjourned at one
minute past five of the clock till
eleven of the clock on Monday, the
17th May, 1976.
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